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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
ORIGINAL APPLICATION NO. 329 OF 2024
IN THE MATTER OF:

Rajendra Tyagi ...Applicant
Versus

Union of India & Ors. ...Respondent (s)

SHORT COMPILATION ON BEHALF OF THE APPLICANT

SHOWING  PRESENT __STATUS OF ILLEGAL __AND

UNAUTHORIZED CONSTRUCTIONS AND REPEATED NON-

COMPLIANCES BY RESPONDENTS.

MOST RESPECTFULLY SHOWETH:

1. That the present Application seeks to draw the attention of this
Hon’ble Court towards the alarming illegal and unauthorized
constructions of houses, shops and other commercial establishments
on a gigantic scale in Greater Noida and Noida. The said
constructions of illegal and unauthorized colonies and other
structures are being carried out without seeking the mandatory
Consents to Establish and Operate under Section 25 of the Water
(Prevention and Control of Pollution) Act, 1974 from the Uttar
Pradesh Pollution Control Board. Most of these illegal colonies and
structures do not have any sewerage network and are perpetually
discharging sewage/wastewater on the roads and open lands, in
contravention of Section 24 of the Water Act. Such constructions of
illegal and unauthorized colonies and other structures are further
being raised without possessing the Consents to Establish and
Operate under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981. None of the said constructions of illegal and
unauthorized colonies have valid NOC for ground water extraction
from the District Ground Water Management Council, Gautam
Budh Nagar nor are their borewells registered with the council,
under the provisions of the Uttar Pradesh Ground Water
(Management and Regulation) Act, 2019. As a result of these illegal

and unauthorized colonies, several villages of Greater Noida and
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Noida have turned into slums, with air pollution levels in Greater

Noida and Noida hovering at an all-time high.

. That despite the aforesaid Email representation, dated: 27.11.2025,

the illegal and unauthorized constructions at the sites mentioned
therein as well as those referred to by the Applicant in the Original
Application, Additional Affidavit, Status Report and Response,
dated: 24.09.2024 on behalf of the Applicant, Additional Affidavit,
dated: 25.03.2025 and Additional Affidavit and Status Report,
dated: 25.07.2025, are continuing in full swing in blatant violation
of the Orders passed by the Hon’ble Supreme Court as well as this
Hon’ble Tribunal.

(A True Copy of the latest photographs of the illegal and
unauthorized constructions at Samtel Enclave/Dwarka City and
Sahara City/Enclave, G.T. Road, Greater Noida, is annexed
herewith and marked as ANNEXURE A-1)

. That third-party rights are continuously being created by the said

illegal private contractors/illegal colonizers/developers/private
builders/property dealers/real estate agents/land mafia after brisk-
selling these illegal properties and luring gullible people into buying
such 1illegal properties and structures. The illegal private
contractors/ illegal colonizers/ developers/ private builders/
property dealers/ real estate agents/ land mafia are employing all
means and measures and continuously telling the people that 70-
80% percent of their properties have already been sold off and
several families have started living in such properties and the
remaining ones will be sold in another month’s time. They are
further telling the people that whatever open lands are visible at
their sites will be completely occupied in another six months’ time
and no open land will be visible after that time. As a means of
luring people, the illegal private contractors /illegal colonizers
/developers /private builders/ property dealers/ real estate agents/
land mafia are further telling the people that they have highly

negotiable rates to offer for such properties and that such properties



are authorized and the cheapest in Greater Noida, Noida and

Ghaziabad.

. That the illegal private contractors/illegal colonizers/ developers/
private builders/property dealers/real estate agents/land mafia are
laying down RCC concrete roads and erecting electricity poles,
among other measures, to lure people at large to buy the illegal and
unauthorized properties and structures. Notwithstanding the
directions passed by this Hon’ble Tribunal vide Orders, dated:
09.12.2024 and 27.03.2025, the Respondent No. 11, Noida Power
Company Ltd. (NPCL) is still aiding and abetting the illegal and
unauthorized constructions by constantly providing electric

transmission network and electricity connections.

. That sale deeds of the illegal and unauthorized residential and
commercial structures such as Samtel Enclave/Dwarka City at G.T.
Road, near Chhapraula in Greater Noida are continuously being

executed.

(A True Copy of a recent 12-page registration document of an
illegally constructed flat situated at Plot No. 261, Khasra No. 1221,
Chhapraula Village, Dadri Tehsil, Greater Noida, is annexed
herewith and marked as ANNEXURE A-2).

(A True copy of Bhulekh land registration record of Khasra
No.1221 (plot of erstwhile Samtel Colour Ltd.), Chhapraula village,
Dadri Tehsil, Greater Noida, where the illegal coloniser- Ghaziabad
Developers & Builders is developing the unauthorised colony
named as Dwarika City, is annexed herewith and marked as

ANNEXURE A-3)

(A True copy of Bhulekh land registration records of three other
illegal projects in Jalpura village in Greater Noida: Krishna Elite
Homes (Khasra Nos. 350 & 351, Jalpura), Trinity High-Street
(Khasra No. 172, Jalpura) and Tech Vista (Khasra No. 279, Jalpura)
showing how the notified villages are being colonised by fly-by-
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night builders, is annexed herewith and marked as ANNEXURE A-
4)

(A True copy of report, dated: 15.03.2026, published in Dainik
Jagran newspaper, stating how the registrations of illegal

constructions in Hindon and Yamuna River floodplains are being

executed is annexed herewith and marked as ANNEXURE A-5).

. That the Respondent authorities are actively aiding the illegal and

unauthorized constructions and are in deep collusion with the land
mafia, colonizers/property agents/private builders engaged in such

illegal acts.

PRAYER

In light of the above facts and circumstances, it 1s, most
respectfully, prayed that this Hon’ble Tribunal be, graciously,
pleased to:

(1)  Constitute a high-powered Joint Committee to look into all
the facts and issues raised in the Original Application, all
Additional Affidavits and Status Reports referred to in Para 5
as well as in the instant Additional Affidavit;

(1i1))  Constitute an empowered Task Force to restrain and crack
down on the private contractors/ illegal colonizers/
developers/ private builders/ property dealers/ real estate
agents/land mafia carrying out illegal and unauthorized
constructions in Greater Noida and Noida; initiate criminal
prosecutions against the violators; Establish a permanent

monitoring mechanism;
(i11)  Grant the reliefs sought in the Original Application;

(iv) Direct the Respondents concerned to identify all private
contractors/ illegal colonizers/ developers/ private builders/
property dealers/ real estate agents/ land mafia carrying out
illegal and unauthorized constructions in Greater Noida and

Noida; put the list containing such details on the respective



)

(vi)

(vii)

(viii)

websites and publish the same in national and local

newspapers on regular basis;

Direct the Respondents concerned to blacklist all the persons

and companies after identifying as above;

Direct the Respondents concerned to not create any third-

party rights in the illegal and unauthorized constructions;

Direct the UPPCB not to grant any Consent to Establish
and/or Operate to any such constructions/ operation/ activity/
process, which is already underway, under the Water and Air

Acts;

Pass any other or such further Order(s) or direction(s) as this
Hon’ble Tribunal may deem fit and proper in the facts and

circumstances of the present case.

Date: 04.04.2026

Through:

U&é«aj

AKASH VASHISHTHA

(Advocate for the Applicant

490, Lawyers' Chamber Block-II,

Delhi High Court, New Delhi-110002

Ph.: 9717006866

Email: akashvashishtha.official@gmail.com
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Lat 28.624618° Long 77.477447°

Saturday, 21/02/2026 09:24 AM GMT +05:30
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A GPs Map Camera

Ghaziabad, Uttar Pradesh,

India ==

Jffg+qxj, Ghaziabad, Uttar Pradesh 201009, India
Lat 28.624646° Long 77.477205°
Monday, 16/02/2026 03:14 PM GMT +05:30

A GPs Map Camera

Ghaziabad, Uttar Pradesh, India &=

Jffg+qgxj, Ghaziabad, Uttar Pradesh 201009, India
Lat 28.62467° Long 77.47721°
Monday, 16/02/2026 03:15 PM GMT +05:30
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Q GPS Map Camera
Ny -

Ghaziabad, Uttar Pradesh,

India ==

Jffg+qxj, Ghaziabad, Uttar Pradesh 201009, India
Lat 28.624339° Long 77.47762°
Monday, 16/02/2026 03:13 PM GMT +05:30
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" & A GPs Map Camera

Ghaziabad, Uttar Pradesh, India #&

NI ’N yﬂ— Shop.no.03, Dadn Road, Opp. Samtal Colours Tirupati
f; Q Enclaves, Chhapraula, LaI Kuan, Ghaziabad, Uttar Pradesh
. 201009, India
Lat 28.624167° Long 77.477869°
Monday, 16/02/2026 03:12 PM GMT +05:30

ﬁ GPS Map Camera

Ghaziabad, Uttar Pradesh, India &=

Shop.no.03, Dadri Road, Opp. Samtal Colours, Tirupati
Enclaves, Chhapraula, Lal Kuan, Ghaziabad, Uttar Pradesh
201009, India

Lat 28.624168° Long 77.47787°

Monday, 16/02/2026 03:12 PM GMT +05:30
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Q GPS Map Camera

Ghaziabad, Uttar Pradesh,

India ==
Jffg+qxj, Ghaziabad, Uttar Pradesh 201009, India

Lat 28.62447° Long 77.477438°
Monday, 16/02/2026 03:13 PM GMT +05:30
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(f!q GPS Map Camera

" Jffg+qgxj, Ghaziabad, Uttar Pradesh 201009, India
Lat 28.62457° Long 77.477523°
Saturday, 21/02/2026 09:24 AM GMT +05:30
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E GPs Map Camera

Ghaziabad, Uttar Pradesh, India #=

Jffg+qxj, Ghaziabad, Uttar Pradesh 201009, India
Lat 28.624553° Long 77.477562°
Saturday, 21/02/2026 09:24 AM GMT +05:30
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E GPs Map camera 2=

Chhapraula, Uttar Pradesh, India =
Shop.no.03, Near Agarwal Sweets, Gaziabad, Lal Kuan,
Chhapraula, Uttar Pradesh 201009, India

Lat 28.624145° Long 77.47819°

Saturday, 21/02/2026 09:26 AM GMT +05:30
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India &=

Jf8g+h39, Nh 334c, Khera Dhrampura, Talabpur Urf Hathipur, Uttar
Pradesh 201009, India

Lat 28.616595° Long 77.48779°

Saturday, 21/02/2026 09:29 AM GMT +05:30

ﬁ GPS Map Camera

o W 0 “?

: Greater Noida, Uttar Pradesh, India %=

2 Jf8g+h6¢c, Grand Trunk Rd, Achheja, Greater Noida, Uttar
= Pradesh 201009, India

Lat 28.616323° Long 77.488102°

Saturday, 21/02/2026 09:29 AM GMT +05:30
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Khasra No. 335, Vill. Achheja, Grand Trunk Rd, Near Indian
Petrol Pump, Khera Dhrampura, Greater Noida, Uttar Pradesh
201009, India

Lat 28.616072° Long 77.488398°

Saturday, 21/02/2026 09:29 AM GMT +05:30
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ANNEXURE A-2

Following is the true copy of a recent 12-page registration document of an illegally
constructed flat located in the unauthorised colony named Dwarika City, at Plot No.
261, Khasra No. 1221, Chhapraula Village, Dadri Tehsil, Greater Noida, Gautam
Buddha Nagar district. It is being built on erstwhile Samtel Colour Ltd.’s land by
Ghaziabad Developers & Builders. This is the most prominent example of how non-
compliance of the Hon’ble court’s directions is repeatedly being committed by the
Uttar Pradesh government, District Magistrate, UPPCB, GNIDA and other
concerned public authorities.

Illegal registrations like this are being executed by the District Magistrate of Gautam
Buddha Nagar in tandem with SDM of Dadri, Tehsildar of Dadri and Sub-Registrar
of Dadri Tehsil, further overtly supported by the CEO of GNIDA and Chairperson
of GNIDA.

As proved by the document, this registration on e-stamp paper was executed on June
4, 2025 at 2:14PM in Dadri Tehsil office through Rectified Certificate No. IN-
UP73340172859645X (Base Certificate No. IN-UP71362380704083X), which
created massive third-party rights in the unauthorised property, violating this
Hon’ble Tribunal’s blanket prohibition on illegal and unauthorised construction in
the entire district and the Supreme Court’s nationwide ban on illegal constructions.
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The above-mentioned registration document clearly shows that neither has GNIDA
sent any notice to the stakeholders under Section-10 of Uttar Pradesh Industrial Area
Development Act 1976 for demolishing this illegal construction, nor has it blocked
new registrations on Khasra No. 1221 of Chhapraula village, Greater Noida. These
illegal and clandestine acts are being carried out despite the fact that the colonizer is
a party in the present case. Moreover, NPCL is actively providing electricity
connections to this unauthorised project.



unauthorised colony named as Dwarika City. Rampant third-party rights are being
generated by illegally registering the flats and shops, violating this Hon’ble
Tribunal’s orders. The land records show that the entire plot area of the project is
1.6700 hectares which is equal to 16700 square meters. But no CTE and CTO have
been issued to the project by GNIDA. It is an agricultural / kisaan abaadi plot.
Moreover, the GNIDA hasn’t yet issued demolition notices under Section 10 of Uttar
Pradesh Industrial Area Development Act 1976 to the stakeholders in the illegal

project.
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ANNEXURE A-3

Following is true copy of bhulekh land registration record of Khasra No.1221 (plot
of erstwhile Samtel Colour Ltd.), Chhapraula village, Dadri Tehsil, Greater Noida,
where the illegal coloniser- Ghaziabad Developers & Builders is developing the
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Above given is the bhulekh land registration record of Khasra-1221, Chhapraula
Village, Dadri Tehsil, Greater Noida. As per UPPCB regulations, the project requires
CTE and CTO as the built-up area of the illegal construction covers the entire plot

area of 16700 square meters.
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ANNEXURE A-4

Following are the true copies (colly) of bhulekh land registration records of three
other illegal projects in Jalpura village in Greater Noida: Krishna Elite Homes
(Khasra Nos. 350 & 351, Jalpura), Trinity High-Street (Khasra No. 172, Jalpura) and
Tech Vista (Khasra No. 279, Jalpura) which shows how the notified villages are
being colonised by fly-by-night builders.
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Above given is the bhulekh land registration record of Khasra-279, Jalpura Village,
Dadri Tehsil, Greater Noida. The illegal residential project- Tech Vista is coming up
on the agricultural / kisaan abaadi plot. The land records show that the entire plot
area of the project is 0.9560 hectares which is equal to 9560 square meters. But no
CTE and CTO have been issued to the project by GNIDA. Moreover, the GNIDA
hasn’t yet issued demolition notices under Section 10 of Uttar Pradesh Industrial
Area Development Act 1976 to the stakeholders in the illegal project.

The builder is “Propfolio”, a coloniser which has built dozens of such illegal low
rise  residential  societies all across Greater Noida. Website is
https://www.propfolio.in Flats are being registered on e-stamp paper at Dadri Tehsil
Office in Greater Noida. As per UPPCB regulations, the project requires CTE and
CTO as the built-up area of the illegal construction covers the entire plot area of
9560 square meters.
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Above given is the bhulekh land registration record of Khasra-172, Jalpura Village,
Dadri Tehsil, Greater Noida. The illegal residential project- Trinity High-Street is
coming up on the agricultural / kisaan abaadi plot. The land records show that the
entire plot area of the project is 0.6200 hectares which is equal to 6200 square meters.
But no CTE and CTO have been issued to the project by GNIDA. Moreover, the
GNIDA hasn’t yet issued demolition notices under Section 10 of Uttar Pradesh
Industrial Area Development Act 1976 to the stakeholders in the illegal project.


https://www.propfolio.in/
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The three illegal builders are “Trinity Ventures” based in Bisrakh Jalalpur village,
Street Avenues Planners LLP (LLPIN No. ACH 0745) and City Plot Bazaar LLP
(LLPIN No. AAG-6535). The three directors of Trinity Ventures are Mr. Sohit
Suman, Mr. Sumit Suman, and Mr. Ayush Narain, supported by Vice President of
Sales- Miss. Kavya Sharma and Customer Relations Manager- Mrs. Asha Tomar.

NPCL is now providing the project with electricity meters and multiple transformer
connections. Flat registrations on e-stamp paper are being carried out at Dadri Tehsil
Office in Greater Noida. As per UPPCB regulations, the project requires CTE and
CTO as the built-up area of the illegal construction covers the entire plot area of
6200 square meters.
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Above given is the bhulekh land registration record of Khasra-350, Jalpura Village,
Dadri Tehsil, Greater Noida. The illegal residential project- Krishna Elite Homes is
coming up on the agricultural / kisaan abaadi plot. The land records show that the
entire plot area of the project is 1.1490 hectares which is equal to 11490 square
meters. But no EC, CTE and CTO and have been issued to the project by GNIDA.
Moreover, GNIDA hasn’t yet issued demolition notices under Section 10 of Uttar
Pradesh Industrial Area Development Act 1976 to the stakeholders in the illegal
project. NPCL is desperately issuing permanent electricity connections with multiple
transformers and meters in the illegal residential society. Builder is Gaurik Green
Homes Pvt. Ltd. (Company Identification Number: U45400UP2021PTC152404)
owned by Mr. Subodh Bhati, Mr. Debraj Bhusal and Mr. Amit Kumar. Registration
of the flats on e-stamp paper is now ongoing at Dadri Tehsil Office in Greater Noida.

As per UPPCB regulations, the project requires EC, CTE and CTO as the built-up
area of the illegal construction (Khasra-350 and Khasra-351) covers the entire plot
area of 24490 square meters.
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Above given is the bhulekh land registration record of Khasra-351, Jalpura Village,
Dadri Tehsil, Greater Noida. The illegal residential project- Krishna Elite Homes is
coming up on the agricultural / kisaan abaadi plot. The land records show that the
entire plot area of the project is 1.3000 hectares which is equal to 13000 square
meters. But no EC, CTE and CTO have been issued to the project by GNIDA.
Moreover, GNIDA hasn’t yet issued demolition notices under Section-10 of Uttar
Pradesh Industrial Area Development Act-1976 to the stakeholders in the illegal
project. NPCL is desperately issuing permanent electricity connections with multiple
transformers and meters in the illegal residential society. Builder is Gaurik Green
Homes Pvt. Ltd. (Company Identification Number: U45400UP2021PTC152404)
owned by Mr. Subodh Bhati, Mr. Debraj Bhusal and Mr. Amit Kumar. Registration
of the flats on e-stamp paper is now ongoing at Dadri Tehsil Office in Greater Noida.
As per UPPCB regulations, the project requires EC, CTE and CTO as the built-up
area of the illegal construction (Khasra-350 and Khasra-351 combined) covers the
entire plot area of 24490 square meters.

The above-mentioned illegal project- “Krishna Elite Homes” in Jalpura village of
Greater Noida, has a total built-up area of 24490 square meters which include Khasra
Nos. 350 and 351 as per Uttar Pradesh government’s Bhulekh records.

Hence, this project is grossly violating environmental laws and UPPCB regulations
without having any EC, CTE and CTO.
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ANNEXURE A-5

Following is the true copy of a report, dated: 15.03.2026, published in Dainik Jagran
newspaper exposing how the registrations of illegal constructions in Hindon and

Yamuna River floodplains are being executed.
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The above-mentioned report exposes how the registration department officials of the
state government used fake PAN cards for registering illegally constructed
properties. This has led to a massive uptick in illegal registrations of unauthorised
encroachments in Hindon river floodplains. During registrations, one copy of the
registration document handed to the buyer of the land mentions that the plot is
located in river floodplains, whereas another copy retained by the registration
department in its records shows the same plot earmarked as kisaan abaadi land.

The District Magistrate is enabling such illegal registrations. This is a massive fraud
being deliberately orchestrated for encroaching upon river floodplains lands in entire
Gautam Buddha Nagar district. “Power of attorney” is also being used for illegal
transfer of such properties, totally violating Hon’ble Supreme Court’s orders.
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Above mentioned is the detailed Khasra (plots) map of Jalpura village in Greater
Noida West officially published by the GNIDA. Khasra No. 172 is occupied by the
illegally constructed Trinity High-Street residential cum commercial project,
whereas Khasra Nos. 350 and 351 are occupied by the unauthorised Krishna Elite
Homes residential cum commercial project. GNIDA is yet to take any action.
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f 30,000 on every booking.
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Advertisement flyers like shown above are being randomly sent via WhatsApp and
email to gullible people by the illegal builder and coloniser named Prop folio
(Company Identification Number: U70109DL2014PTC271769). The flyers are
overtly advertising illegally constructed projects in Noida and Greater Noida and are
trying to entrap the potential buyers in the name of Diwali offers and Property
Utsav’s. Such flyers are also prominently displayed on the coloniser’s website
www.propfolio.in
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TRINITY —
'ENTURES —

WE RISE BY LIFTING OTHERS

Who We Are -
Creating Value,
Delivering Trust

Trinity Ventures is a forward-looking real
estate construction company based in Noida,
driven by a mission to build smart, future-
ready spaces. Every structure we design is a
reflection of our values — transparency, timely
delivery, quality craftsmanship, and customer-

first approach.

Screengrab from the website of Trinity Ventures www.trinityventures.co.in . This
land mafia is solely responsible for usurping large swathes of agricultural land as

well as kisaan abaadi plots in Greater Noida’s villages and building dozens of illegal
structures, selling them to gullible buyers and thereby making huge sums of illicit
money. The three directors of Trinity Ventures are Mr. Sohit Suman, Mr. Sumit
Suman, and Mr. Ayush Narain, supported by Vice President of Sales- Miss. Kavya
Sharma and Customer Relations Manager- Mrs. Asha Tomar.
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TRINITY
'ENTURES

WE RISE BY LIFTING OTHERS

High Street

Screengrab from the website of Trinity Ventures www.trinityventures.co.in . This
land mafia is solely responsible for usurping large swathes of agricultural land as
well as kisaan abaadi plots in Greater Noida’s villages and building dozens of illegal
structures, selling them to gullible buyers and thereby making huge sums of illicit
money. In the above screengrab, the company is publicising its illegal Trinity High-
Street project located at Khasra No.172 in Jalpura village of Greater Noida for
selling it to gullible buyers.



http://www.trinityventures.co.in/
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VENTURES =

WE RISE BY LIFTING OTHERS

High Street — Urban Living
Meets Modern Elegance

Welcome to Trinity High Street, a premium
residential and lifestyle destination that
perfectly blends modern convenience with
serene surroundings. Designed for those who
desire spacious layouts, branded fittings, and
a vibrant community, High Street offers an
elevated way of life where urban living meets
elegance. This development will provide a
contemporary haven to both families,
professionals, and investors because of the
luxury homes, the best retail, dining, and

entertainment facilities.

Whether it is your first house purchase, you

are increasing your living quarters, or y, : I:! |

want an investment that offers high retu
= O J

Screengrab from the website of Trinity Ventures www.trinityventures.co.in . This
land mafia is solely responsible for usurping large swathes of agricultural land as
well as kisaan abaadi plots in Greater Noida’s villages and building dozens of illegal
structures, selling them to gullible buyers and thereby making huge sums of illicit
money. In the above screengrab, the company is publicising its illegal Trinity High-
Street project located at Khasra No.172 in Jalpura village of Greater Noida for
selling it to gullible buyers.
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Several illegal colonisers in Noida and Greater Noida’s notified villages claim that
their building plans are passed by the Zila Panchayat office located at Surajpur in
Greater Noida. But, as per the provisions of Uttar Pradesh Industrial Area
Development Act, 1976, only the Noida and Greater Noida authorities along with
YEIDA (as legitimate developmental authorities of the region) are allowed to pass
building layout plans in the district. The Zila Panchayat has no legal authority to pass
the building layout plans in Gautam Buddha Nagar district’s notified villages. Thus,
NBFCs and banks are not legally allowed to sanction loans based on building plans
illegally passed by the Zila Panchayat office.



